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[Shri Nitiraj Singh Chaudhry]

(3X(i) A copy each of the following Noti-
fications under sub-section (2) of section
107 of the Andhra Pradesh Charitable and
Hindu Religious Institutions and Endow-
ments Act, 1966 read with clause (¢)(iii) of
the Proclamation dated the 18th January,
1973 issued by the President in relation to
the State of Andhra Pradesh:—

(a) G.O. Ms. No. 842 published in
Andhra Pradesh Gazette dated the
14th September, 1972 making certain
amendment to the Rules relating to the
service conditions for the Tirumala-
Tirupati Devasthanams.

(b) G.O. Ms. No. 845 published in
Andhra Pradesh Gazette dated the ~7th
September, 1972 making certain
amendments to certain rules issued
under the Andhra Pradesh Charitable
and Hindu Religious Institutions and
Endowments Act, 1966.

(ii) Two statements explaning reasons
for not laying on the Table Hindi revision
of the above notifications.

[Placed in Library. Sec. No. L.T-4609/73.1

PETROLEUM AND NATURAL Gas (AMEND-
MENT) RULES, 1973 AND NOTIFICATION RE.
CERTAIN AMENDMENTS TO THE OIL FIELDS
(REGULATION AND DEVELOPMENT) ACT,
1948.

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRIDALBIR SINGH) :
I beg to lay on the Table—

(1) A copy of the Petroleum and Natural
Gas (Amendment) Rules, 1973 (Hindi and
English versions) published in Notification
No. G.S.R. 161 in Gazette of India dated
the 17th February, 1973, under section 10
of the Oilfields (Regulation and Develop-
ment) Act, 1948.

(2) A copy of Notification No. S.0. 465
(Hindi and English versions) published in
Gazette of India dated the 17th February,
1973 making certain amendment to the
Schedule to the Qilfields (Regulation and
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Development) Act, 1948, issued under sec-
tion 6A of the said Act.

MPlaced in Library. Sec. LT-4610/73]

Review and Annual!Report of National
Projects Construction Corporation
Ltd., New Delhi.

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
I beg to lay on the Table a copy each of
the following papers (Hindi and English
versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(1) Review by the Government on the
working of the National Projects Construc-
tion Corporation Limited, New Delhi, for
the year 1971-72.

(2) Annual Report of the National Pro-
jects Constructions Corporation Limited,
New Delhi, for the year 1971-72 along with
the Audited Accounts and the comments
of the Comptroller and Auditor General
thereon.

[ Placed in Library. See. No. LT-4611/73]

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to teport-
the following messages received from the
Secretary of Rajya Sabha:—

(i) ‘T am directed to inform the Lo}
Sabha that the Coal Mines (Taking over of
Management} Bill, 1973, which was passed
by the Lok Sabha at its sitting held on the-
16th March, 1973, has been passed by the
Rajya Sabha at its sitting held on the 26th
March, 1973, with the following amend
ments :—

Clause 7

1. That at page 8, line 16, for the word
“from” the word “in relation to” be
substituted.



